IN THZ CEZYVTRAL ADMIWNISTRATIVE TRIBUNGAL
PRINCIPAL BENCH

RA 28/96 in c)i?
CP 59/96 in
0A B44/391

New Velhi this the 24th Oay of February, 1997

Hon'ble Smt,Lakshmi Swaminathan, Member (J)
Hon'blz Shri K,Muthukumar, Mamber (a)

Union of Indis through

the Chief administrgtive officar(R).
Diesel Component Uorks,

Patiala,

(By advocate shri p.5, Mahendru ) see Applicant

Vs,

Shri Rakesh Malik

s/o Sh,R.3, Malik

Zx=Tool Bhecker

Plant Maintenanca Shop

Diesael Lomponent Works,

Patjiala.

Presently

Railuay wuarter Ne,3/11,

Delhi Kishanganj,

Delhi, : ' «»s Raspondent

(By ndvocate Shri B.5, Mainez through
proxy cowunsel Shri Madhok )

O RD ER (gRaL)
(Hontble Smt, Lakshmi Syaminathan, Member (J)

Ws have heard Shri P.,S. Mahendru,lzarnsd counsel uho
has pressed R4 28/96 along with MA 414/96 for condonation of
dalay. |
2. Regarding the question of delay, we naots that the
respondents have themselves admitted that the RA ought to have
begen filed by 447,95, Houever, they have submitted that an

earlier MA filed by them (Ma 2406/95) ugs dispossd of vide

order dated B.,.1936 and thereafter this RA has bean filed

Fo

%%&&
on 9.2,1996, @ emﬁ§é4gg theoe facts, we are not satisfi

that there arc sufficient Ieascns for condoning the delay
in this casa,.

3. fpaTt from the above, the applicante(0riginal raspon-
s . =3 ,

dents) im the R, A, +“Z_:have alsc not shown as to hoy thereg
appears toc be an error epparent on ths fase of the record

in the impugned order dated 16,5,55 in 0Oa 844/91, We,therefore,



find no good ground to BefEss this R, A,

4. For the above reasons, this R.A, is zsccordingly

S, Shri F,S., Mahandru,leg ned counsel submits that
in sy of the =above, fubher tuo months time may be granted

- . ”

to the nespondents to comply vith the directions in G 844,91
5P P

ated 16,5,19957 That prayer is allowead,
Skl oA

(K WMuthu.umar) (Smt,bac<ehmi Suaminzthan)
Member (A) Member (J)

d




